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COMMITTEE ON PETITIONS

E ig h th  R eport

SHRI JAGANNATH RAO (Chatra- 
pu r): I beg to present the Eighteenth 
.Report of the Committee on Petitions.

16.94 hrs.
BUSINESS OF THE HOUSE

THE MINISTER OF PARLIAMEN
TARY AFFAIRS (SHRI K. RAGHU 
BAMAIAH): With your permission, 
Sir, I rise to announce that Govern
ment Business in this House during 
*he week commencing 12th August, 
1974, w ill consist of:—

(1) Consideration of any item of 
Government Business carried 
over from today’s Order 
Paper.

(2) Discussion on the Statutory 
Resolution seeking disappro
val of the Essential Commo
dities (Amendment) Ordi
nance, 1974 and consideration 
and passing of the Essential 
Commodities (Amendment) 
Bill, 1974, as passed by Rajya 
Sabha.

(3) Discussion on the Statutory 
Resolution seeking disappro
val of the Industries (Deve
lopment and Regulation) 
Amendment Ordinance, 1974 
and consideration and passing 
o f the Industries (Develop
ment and Regulation) Amend
ment Bill, 1974, as passed by 
Rajya Sabha.

(4) Discussion on the Statutory 
Resolution seeking disappro
val of the Press Council 
(Amendment) Ordinance, 1974 
and consideration and passing 
o f the Press Council (Amend
ment) Bill, 1974, as passed by 
Rajya Sabha.

2, With your permission, Sir, may I 
also inform the House that the Con
stitution (Thirty-fourth Amendment)

Bill, 1974, w ill be taken up for consi
deration and passing on Monday, the 
26th Avgust, 1974.

SHRI MADHU LIMAYE (Banka): 
What has happened to the Finance 
(No. 2) Bill?

PROF. S. L. SAKSENA (Maharaj- 
ganj): May I make a submission? I 
have already sent my name . . .

MR. DEPUTY-SPEAKER: I have 
got all the names here, and I shall call 
them one by one.

PROF. S. L. SAKSENA: I have al
ready written to the Speaker . . .

MR. DEPUTY-SPEAKER: Let him 
please sit down. His name came last 
I do not understand why he is get
ting up.

I would only say this. There are 
as many as 19 members. I have added 
the name of Prof. S. L. Saksena also 
to this. I would only request members 
to keep the time in mind while mak
ing observations.

SHRI INDRAJIT GUPTA (A lipore): 
Was there an item of discussion On the 
Banking Commission's report in this?

SHRI K. RAGHU RAMAIAH; That 
has already come in the Bulletin— 
14th. That was why I did not anno
unce it here.
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MR. DEPUTY-SPEAKER· The fact
is that we are discussing �bout next
�eek's business. The whole idea of

this is that members may not be satis
fi'ed with the proposals of the Minister
ahd they would like some other items
also to be included. That is the main

meaning of this. 

. SHRl S. M .. � (KanP'l.ll'): 
·� this case a statement waa. demand,.
ed.
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Ittt © fcP im r-SP tA K I^ : We are 
ta&ihg about the busibeis lor next 
^etk . t>0 not t^ke this ofc>t>ortunity 
tb r&tse all matters.

SHRI ATAL BIHAKI VAJPAYEE: 
1 was asked by the hon. Speaker to 
take the opportunity now. I could 
have spoken On Monday.

l&t, DEPUTY-SPEAKER: I knew 
he had allowed you under 377 to raise 
this. That is why I have allowed you 
now. This is about next week's busi
ness.
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SHRI SHYAMNANDAN MISHRA 
(Begusarai): I find that other things 
arfe being taken up. Should not 
Matters directly related to the business 
for the hext week be taken up? After 
t^e hon. Minister made a statement 
regarding Government business to t  
the UfcEl *e«k , Mettrtiera who waittefi

be «AU<d *«xt W o n  977 is
ttawmup.

MR. DEPU’t'Y - SPEAKER; Thfe is 
not 377. I see from the Order Piper 
that Mr. Vajpayee was permitted by 
the Speaker to raise a matter u&iei* 
877 but because 877 was not taken up* 
he says that the Speaker  ̂conveyed to 
him that he migh ttake this opportu
nity.

PROF. S. L. SAKSENA: I gave 
notice of an adjournment motion on 
terrible floods in Gorakhpur Division 
which was disallowed. Now I want 
that the grave situation caused by 
floods in Gorakhpur Division be in
cluded in the next week’s business lor 
a lull discussion. There the flood 
level in river Rapti has risen to 252.55 
it. i.e. one feet and five inches higher 
than the highest level of 251.13 ft. 
reached 50 years back, that is in 1925. 
About 3,000 villages have been maroo
ned and flooded and two million 
people are very severely affected in 
Gorakhpur Division. Some of them 
are starving. The loss is estimated at 
Rs. 15 crores I have come yesterday 
from a tour of those areas. No relief 
had yet been given. Many of them 
will die if relief is not rushed to them 
immediately. These floods could have 
been avoided if the JalkUndi reser
voir scheme which was planned ten 
years ago for containing river Rapti 
had been implemented. Besides re
pairs to the existing bunds had also 
not been completed. A  recent survey 
has estimated that the cost of repairs 
to existing bunds would be Rs. 2 
crores. The result is that eight bunds 
had broken and the districts of Basti, 
Gorakhpur and Deoria are flooded and 
Gorakhpur city is in imminent danger 
of being engulfed by floods. The State 
Government cannot find thig two 
crores of rupees for the thorough 
repairs of these bunds, nor can it 
undertake the Jalktmdi reservoir 
scheme. The Central Government 
must help the U.P. Government with 
sufficient funds for the purpose and 
must undertake the completion of Jal- 
kutndi reservoir scheme immediately.

SHRI JYOTTRMOY BOSU (Diamond 
H&rbour)? The i&end* "Shri K. 
R*$iu n m m b  to  make i  Jttftentai*
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[Shri Jyotirmoy Bosu]
regarding Government business for the 
week commencing the 12th August,
1974.” You will agree with me that 
there is a big departure from the usual 
practice. We held a Business Advi
sory meeting yesterday very unsuc
cessfully because the Government had 
taken an attitude like that. They 
wanted to reverse the earlier decision 
that every week there would be two 
discussions either under rule 184 or 
rule 193 or both. Efforts are there on 
the Government side to scuttle the 
whole thing.

MR. DEPUTY-SPEAKER: What are 
the items you want to be included?

SHRI JYOTIRMOY BOSU; I have 
given two motions. One is on Maruti 
Ltd. (Interruptions).

SHRI A. K. M. JSHAQUE (Basir- 
hat): This has been discussed a thous
and  times. This is not a market place.

SHRI JYOTIRMOY BOSU: My
motion has been found in order by 
the hon. Speaker. In December 1972 
there was a discussion and after that 
a lot of things have happened. So, I 
want that to be included.

My second motion is on the basis 
of a ruling* given by Shri Sanjiva 
Reddy on the basis of the removal 
from this House of Shri Mudgal, 
which was initiated by the late Pandit 
Jawaharlal Nehru, for committing mis
conduct. In that motion, I have shoul
dered the responsibility that if I can
not substantiate what I have given 
in writing, I shall face a privilege 
motion. That is a substantive motion 
against Shri L. N. Mishra for his 
role in the Bharat Sewak Samaj affair. 
{Interruptions) : 1 have given a sub
stantive motion.

SHRI A. K. M. ISHAQUE: Do you 
know that the matter is sub Judice 
now? (Interruptions).

SHRI JYOTIRMOY BOSU: My
motion brings serious charges of cor

ruption and misconduct agair>«t a 
sitting member o f this House and it is 
incumbent on this House to discuss it. 
As I said, I have taken the responsi
bility that if I am unable to substan
tiate what I have given in writing, I 
shall face a privilege motion.

SHRI SHYAMNANDAN MISHRA: 
We have to consider a situation which 
has unfortunately arisen, namely, 
there has been no agreement in the 
Business Advisory Committee. Earlier 
the decisions that used to be announc
ed in the House were based on a con
sensus arrived at in the Business Advi
sory Committee. The BAC consisted 
not only of the representatives of the 
various political parties but also of 
those hon. Members who had given 
notices of their motions. So, the con
sensus was arrived at in a very repre
sentative body. Now, unfortunately, 
the situation that has arisen is that this 
statement made by the hon. Minister 
about the business for next week does 
not reflect the consensus in the BAC. 
So, it is a matter for you to consider 
how the BAC would function in 
future. If the BAC does not function 
properly in future, then on every such 
occasion there would be a great furore 
in the House, there would be a great 
deal of disturbance and discontent in 
the House. So, the very machinery 
which you in your wisdom have set 
up is not being used, and that is be
cause of the attitude that the Govern
ment has taken in the BAC.

The second question is who will 
determine or fix the No-Day-Yet- 
Named Motions. Is it in the discretion 
of the Government to fix the No- 
Day-Yet-Named Motion or would it 
be fixed by consensus in the BAC? 
The Government seem to be taking 
the attitude that it is left to their 
discretion. If the Government take 
that attitude, and if the House also 
agrees with it—I will ask the hon. 
Members to consider this seriously— 
if the Government take the attitude 
that they alone will select these things 
then only those things which are con
venient to the Government can be 
taken and discussion in this House
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will have no meaning at all. There- 
fore, 1 must say, this is a highly 
objectionable attitude for the Govern
ment to take and the hon. Speaker 
will have to take this situation into 
account.

The short submission that 1 want to 
make is that this is an incomplete 
statement that has been made by the 
hon. Minister because there is no 
mention oi the second No-Day-Yet- 
Named Motion. One motion has been 
circulated which relates to the func
tioning of the nationalised banks. But 
we had decided earlier that two No- 
Day-Yet-Named Motions (should be 
taken up during the course of a week, 
either under 193 or 184. Therefore, 
this is an incomplete statement and 
it is not in conformity with the deci
sion taken by the BAC that there 
would be two such motions during the 
course of a week. Now, there may be 
limitation on time but hpn. Members 
have to consider whether we should 
not try to stick to the decisions taken 
earlier, which is in the interest of the 
Bmooth functioning of the House . . .

SHRI K. P. UNNIKRISHNAN 
(Badagara): The only point is what 
is to be discussed and what is rele
vant. I

SHRI SHYAMNANDAN MISHRA: 
Am I not placing before the House a 
relevant question? So, the second No- 
Day-Yet-Named Motion is yet to be 
fixed, and that has not been fixed only 
because of the attitude taken by the 
Government. Just aa my hon. friend, 
Shri Jyotirmoy Bosu, has set his heart 
on some motions which he has always 
been raising in the BAC, I have also 
given notice of two motions. One 
motion has already been admitted by 
the Chair, and that relates to the func
tioning of the Election Commission and 
how it should be enlarged. I do not 
find any mention of that here.

SHRI S. M. BANERJEE: Sir, with 
your permission, I would like to raise 
two issues with the hope that the bon. 
Minister o f Finance and the Minister

of Civil Aviation will make a state
ment. You will remember, in this 
House there was a Calling Attention 
Notice regarding the strike by the Air 
India Pilots. Although it was not dis
cussed, a statement was made by the 
Minister. Since then the situation has 
deteriorated further. This morning I 
met some of the representatives of 
the Guild of the Pilots and it seems 
to me that the statement made by the 
hon. Minister was based on a wrong 
information supplied by the manage
ment, by the Chairman of the Per
sonnel Director, who is a civil engi
neer who had nothing to do with civil 
aviation. Let there be a probe by the 
Public Accounts Committee or the 
Public Undertakings Committee into 
the working of that Corporation.

MR. DEPUTY-SPEAKER: The
probe should be the business for the 
next week?

SHRI S. M. BANERJEE: The Min
ister should make a statement about 
that. They are declaring lock-outs 
again and again. They will declare 
more individual lock-outs. I want the 
Minister to make a statement and 
agree to a parliamentary probe on the 
working of this particular Corporation. 
(Interruptions)

Then, Sir, in the newspapers, there 
is a news-item— “Tax Census** in West 
Bengal on 16th August. It says:

“The Income-tax authorities in 
West Bengal are launching a house- 
to-house “tax census’* in the State 
on 16th August in their bid to un
earth black money.**

This is what has appeared that they 
will go and collect black money as if 
the people are just waiting to give 
them black money. This has been 
announced in the newspapers.

MR. DEPUTY-SPEAKER: So, you 
want a discussion on that

SHRI S. M. BANERJEE: I want 
that the Minister should make a state* 
ment on that
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Last but not the least, I want to
have a discussion on he spurious gIu·
cose case.··

MR. DEPUTY-SPEAKER: This will
not go On record.

We have to maintain the federal
set up of the Parliament and the
Assemblies. We should not discuss
these things here.

SHRi SAMAR GUHA (Contai) :
Mr. Deputy-Speaker, Sir, t would
draw the attention of the Minister of
Parliamentary Affairs to a very dis-
turbing news about NCERT. Most of
the top officials haVe taken mass leave.
This is nothing but in protest against
favouritism and nepotism being in-
dulged in there. Pressure is being
brought upon the writers and profes--
sors who are writing model text-books.
You know, Sir, model text-books are
being used all over the country. It is
an unsual things. The complaint is
that favouritism and nepotism is
practised in respect of various appoint-
ments. The WOl'St thing is that, in
writing history, social sciences, etc.,
certain political objectives of the
ruling party are being exerted upon,

MR. DEPUTY-SPEAKER: Do you
want this to be discussed?

SHRI SAMAR GUHA: I do not
want this to be discussed. If there ill·

any fact in that, the Minister of Edu-
cation should come out with a state-
ment.

My second point in this. There is
a report from Tamil Nadu that the
Government of Tamil Nadu have
issued instructions to all private com-
panies to employ only local people to
the extent of 80 per cent. We have
already seen Shiv Sena in Bombay.
What I am afraid is: if this trend is
encouraged, what will happen to the
76 per cent of our Bihart friends.

--------
"Not recorded.
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U.P. friends and Oriya friends who
are working in West Bengal. The
Minister of Parliamentary AffaiIw
may recall that for the last Cibree
Sessions I have been giving No-Da,.-
Yet-Named Motions to discuss the
sons of the soil theory. I want that
a statement should be made and a
discussion should take place on this.
n this trend is allowed to continue,
there will be riots and clashes and the
country will disintegrate into a few
regional pockets.

"'" G\<IWIE4(Iec Gilm: (~"{) :
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;n:~"{ <mr ~ I ~ ~ if if ~€f lftrr
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SHRI DINEN BHATTACHAitYYA
(Seramporej : I would raise two polats
for discussion in the next week. One
is regarding the question of power
shortage in West Bengal. It has been
announced that the factories will
henceforth run for five days only.
Therefore, the workers will be losing
one day's wages every week and the
production also will suffer. So this is
a very important thing and I require
not only a statement but also a dis-
cussion on the issue of power short-
age in West Bengal as well as in other
States.

The second point is regarding in-
security in railways. It has come in
the newspaper, Sir. (Interruptions). In
Eastern Railway, specially in Sealdah
and Howrah sections, nobody can
.travel safely after 6 0' clock. There ia

-~
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no security. I shall narrate to you
What has come in the newspapers,
ThiS is about a young engineer. You
may have read it, Sir, but noi;
seriously ....

MR. DEPUTY -SPEAKER: I am con-
cerned with the business for the next
week.

SHRI DINEN BHATTACHARYYA:
This is also a business. It is a very
serious situation. One young engi-
neer was travellng in a train. Some
gangsters entered the compartment
and tried to snatch away the orna-
ments and other articles from the
women as well as other passengers.
This young man put up resistance and
he tried to catch the miscreants but
he was stabbed and thrown out of
the train. For six days no informa-
tion was given by the railway
authorities as to the identity of this
person and the dead body was handed
over to his relatives only after six
days. I have got So many material.. •

MR. DEPUTY -SPEAKER: The hon.
Member's time is up.

SHRI DINEN BHATTACHAR¥YA:
Please do not ring the bell. You have
also to pass through that area. ..

MR. DEPUTY -SPEAKER: I am now
concerned with the business here.

SHRI DINEN BI:IATTACHARYYA:
I am also concerned.

MR. DEPUTY -SPEAKER: This is
nothing. You are making a speech.
You can pass on this information and
make YOUr suggestions. What else
do you want to be discussed?

SHRI DINEN BHATTACHARYYA:
My point is very simple.

MR. DEPUTY~SPEAKER: 'Simple
to you. To me it is so cpmplicated.

srrsr DWENBHATTACHARWA!
".the-Minister should make -a statement
~d 'iive us -an opportiu),ity' to ••~
meleeurity nieasures in ihe ltallwaYI
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specially in the eastern part of the
country.

PROF, MADHU DANDAVATE
(Rajapur): I would request the hon.
Parliamentary Affairs Minister to
find some time to place on the agenda
a very important item on which we
expect a statement from the Rallway
Minister.

Fortunately, on the floor of the
House the Railway Minister has dec-
lared that the recognition of the All
India Railwaymen's Federation con-
tinues. If that recognition continues
I want to bring to your notice a small
ev(;!nt which is of great importance
and which is in complete violation
of the assurance given by the
Railway 'Minister on the floor of
the -House.- At Ludhiana the Divi-
sional Superintendent of Ferozepur
has issued instructions to the Station
Master who, in turn, has issued a
notice which says:

CIAmeeting is being held in lhe
Railway premises near Northern
Railway Mazdoor Union office in the
afternoon on date (1-8-74). The
meeting will be addressed and pre-
sided over by J. Fernandes. The
Divisional Superintendent has de-
sired that no railway staff should
join the above meeting. Please
ensure and warn the staff working
under you not to _attend the above
meeting, failing which the advance
incrementjhard duty allowance al-
ready sanctioned or going to be
sanctioned will be cancelled.

Please ensure and inform the staff
accordingly."

When the Railway Minister dec-
lared that the All India Railwaymen'.
Federation continues to be a -recog·
nizedfederation, then the railway staft
must -be permitted to, join the official
rally _of the :federation at Ludhiana
addrescsed by the Preseidertt 6f-the
'Federation ahd -if -such -a -wrong·rtOti(ie
is giVen--I have' got an attMed CfIj;iy
of it-then it la a YiolatiGn of the



315 B- O. H. AUGUST 8. 1974 B. O. H. 2x6

[Shri Madhu Dandavate]
assurance given by the Railway Min
ister. Therefore, I would request the 
Minister for Parliamentary Affars to 
find some time so that the Railway 
Minister can make a statement on 
the floor of the House.

Only one more point. It is reported 
in the Press that the despatch of rice 
from Nepal to Kerala is being obs
tructed because of inadequate railway 
transport arrangements particularly 
through Bihar which is a very serious 
affair and a statement which has 
appeared in Kathmandu papers indi
cates that but for the difficulties 
created by the authorities in the trans
port arrangements in Bihar, large 
supplies of rice from Nepal to Kerala 
would have reached Kerala in time. 
Therefore, on this issue also some 
statement is called for.

Lastly, in the last meeting o f the 
Business Advisory Committee, It was 
decided that there should be a discus
sion tinder Rule 193 on the Agricul
ture Commission’e report. That 
discussion as also a discussion on the 
Sugar Industry Inquiry Commission’s 
report which we expect will be placed 
on the Table of the House very soon 
should be there. I request the Min
ister for Parliamentary Affairs to find 
sometime for these.

SHRI C. K. CHANDRAPPAN (Tel- 
licharry): For some time past this 
House is denied the opportunity to 
discuss the international affairs and 
recently there have been so many 
important developments taking place 
in the international world. Today we 
have read about President Nixon's 
resignation. It will have tremendous 
impact on world politics. During this 
period the big dictatorship of Portu
gal had fallen, Cyprus events have 
come to the forefront and the events 
in Greece. It is rather strange that 
the External Affairs Minister of our 
country has chosen to visit South 
Korea, a country ruled by one of 
the most hated dictatorships of our

times. 15 students have been senten
ced to death in South Korea only 
for the crime that they have demand* 
ed peaceful reunification of Korea and 
their national poet has also been sen
tenced to long term imprisonment. 1 
request that the House should have 
a discussion on the International 
situation.

SHRI P. G. MAVALANKAR (Ahme- 
dabad): My State continues to be 
under the President’s rule. It is 
exactly six months today that scuch 
a rule was promulgated. And, a large 
number of things are happening in 
the recent past and very many num? 
ber of them concern the Central Gov
ernment. But there is no opportu
nity or us to raise these questions and 
the issues here. And, the people of 
my State are feeling more and more 
agitated and suffocated in many Res
pects; for to whom else can they 
represent their grievances and before 
whom can they voice their feelings? 
This is my respectful submission. In 
other States they have Legislative 
Assemblies and they are meeting for 
4 weeks, 6 weeks, for monsoon ses
sion, etc. Assembly Members can 
take up the issues there. In regard 
to my State what happens is, we don’t 
get such opportunities to raise the 
matters here, as they are not admit
ted, discussion under Rule 377 Is not 
admitted, we don't get ballot for prio
rity, etc. Where are we to go, Sir? 
The Passport Office in Ahmedabad is 
in a mess; students and others could 
not get passport to go abroad, for 
months together. Provident Fund 
Commisioner’a office is in complete 
disarray. Nothing is happening with 
regard to Provident Fund Commissio
ner’s office. Day before yesterday we 
heard what my colleagues said that 
the report of the Commissioner of 
Scheduled Caste and Scheduled Tri
bes should be discussed. We have 
known about the various types of at
rocities committed on Harjans In 
Ranmalpur and Mithagoda in the 
Surendranagar district, and of 
incidents in the district of Ahmed, 
bad and in many other places in Guja
rat. Harijans are being badly treated
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we have no opportunity to reflect 
in this House the anger of the people. 
Therefore, the Minister of Parliamen
tary Affairs may kindly bear In mind 
that whenever any State is under 
President’s rule, it is the bounden 
duty of the Government to see to it 
that one hour or at least half-an-hour 
or some time is allotted for discussion 
of certain matters pertaining to that 
State. There is no opportunity for 
discussing any problems of that State. 
Then again, there are grave comp
laints against the functioning of tele
phone in Ahmedabad. There are 
complaints of a very serious nature, I 
do n o t want to refer to all of them 
because it is not in good taste to speak 
about some of the most unfortunate 
types of incidents here on the floor 
of the House. Things happen in the 
capital city of Ahmedabad, misbeha
viour in respect of telephone employ
ees, etc. and how can you tolerate all 
these things? Where Is the time to 
discuss theim? I request the Minister 
of Parliamentary Affairs that there 
should be some mechanism, there 
could be a Committee to look into the 
matter. Whenever States are under 
President’s rule, enough time should 
be allotted for discussing such State's 
problems. My friend Mr. Jagannath 
Rao Joehi has said about the incidents 
in which 25 journalists were involv
ed. Let me give the information on 
t)>i|> subject. This is not a matter of 
nn  ̂individual. It is alleged that one 
correspondent of the Times of India 
was wrongly implicated by the Police 
because of certain articles that the 
wrote. This is an assault on the free
dom of the Press. Twenty-five news
men were beaten up by the Police 
outside the House of Mr. H. C. Sarin, 
Advisor to the Gujarat Governor at 
Ahmedabad yesterday. What all 
they wanted was only to see the Ad
viser Mr. Sarin and to protest against 
one of their colleagues having been 
wrongly arrested. This man who was 
wrongly arrested wanted to lodge a 
«*ormplaint. but the Police refused to 
lodge his complaint. He was arres
ted. wrongly and he was not promtly 
released, but instead, a whole lot of

journalists were beatent up. On Mr. 
Ravindra Bhatt, Correspondent of 
Janmabhoomi is bed-ridden with inj- 
unes. So, these are all matters which 
the Minister of Parliamentary Aff
airs should allow us to raise here I 
want the Minister of Home Affairs to 
make a statement on this whole incident.

It is my respectful submission that 
we should have such discussion at 
least once a fortnight for an hour or 
so, so thatt we call discuss all 
matters. My point and auxiety are 
that our people may not feel that they 
were suffocated and may not express 

feeing* of anger in any uncons
titutional or violent way.

^  fcw ft: (star) :
STTT

x m t ^ r r  g ssr qr
uront firfireeq m m  

g  arfo? w *  m  w z  faufa 
g  i f t *  

xfv*  27^prrf, 1973
$  STcTKtfe SWT *TT W

|ffcr t o t  «rr :

UNSTARRED QUESTION NO. 899 
G rant o f  Im port Entxtxjement to  shark

HOLDER OF MAJRUTX LIMITED

Will the Minister of COMMERCE be 
pleased to state:

(a) How many of the major share
holders.........

SHRI K. NARAYANA RAO: (Bo- 
billi); How is it relevant? Sir, I rise 
on a point of order. My point of 
order is thi *. These are matters which 
can be discussed in the Business Ad
visory Committee. He has raised cer
tain substantive matters regarding 
his short notice question.

SHRI MADHU UMAYE: You did 
not even listen. This is an unstarred 
question which was answered about a 
year ago.



SHRI J£. NARAYANA RAO: This 
is a grievance with reference to bis 
unstarred question. Thi«e axe mat
ters which can be discussed. Why 
should this not be included in the 
Business Advisory ponunittee? That 
was the point that I raised.

MR. DEPUTY-SPEAKER: You
have understood what' he wanted to 
say, I was trying to find out what he 
was going to say. You have already 
jumped to the conclusion. That is 
the ^difficulty. This creates more con
fusion and it takes more time. Let 
me hear what he wants to say. Then 
if xt is not relevant, I shall rule it &ut 
or do something.

SHRI MADHU AYE: My ques
tion was:

“Will the Minister o£ COMMERCE 
be pleased to state:

(a) How many of the major share
holder® who have Invested rupees ten 
thousand or more in Maruti Limited 
and their Directors, where the Share
holders are corporate bodies, have 
received import entitlements frpm the 
date they became shareholders till to
day?

(b) The particulars thereof?
(c) which of these entitlements 

were made interchangeable and for 
which items t£e JCCl endorsed them; 
and *

(d) the reasons for making these 
•entitlements interchangeable and 
permitting these endorsements by the 
JCCI’

Answer:

(a) to (d). The information is being 
collected and win. be laid on tie  Tajble 
of the 6ouse.w

The questiop was darted 27-7-78.

Jfr *rn§r if v t  w w  qrn|srr
fa  *rrr *flr wfan jf i

iqwr&r f?rifar$ fa  afar
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'STPT̂ iff *rr*fr *n%r i 

^  i 
f a w  §  i n ^  % snw ^  y ft if
ft % srsznf W  SJTFf QrhfT VT

v  i f ^ n  \ i wm, 1973

*fa  qyfifrfcte yprfrnrftg  ^tttt m rit  
^  wt srr srn*, 

m  »rf | ^  3ti?pflr$
1 « r  ift «tt :

‘The information is being col
lected and will be laid on the table 
of the House”.

3TRT | I cR£ sfap

*r*rr ffsRt % w ’ct % «rrt % ir*rc 

snrwrffr smcfV snprft eft w r  *75 sre* 
| I iTTT apr frfar

^ e r r f  sfrc r o w  ^ r r

t 1

% fafcref t  tnERt % tmjj?:
*fr© wto £ 0  % % t o  ^rvfirrd

jf t fr t  1 j^ p fcr^ ^ f< rT irk  w  *rc 
^vjar i&fr *pt ?prtwt n̂̂ pnr 1 

*nftT*T, 20 *rr$, 1974^ 5 sofWhmr 

t i m  #  irW  t  i  wfc W  j^ft 
?prr $.f»F sfjr ffr

^  fqtft 1 1  % *r vnrsr jpt $ , 
wfr % ipr to sw  Sot 

1
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^  tTW=C SRT |

3ft q *  «r^r «rr *rt s f t*  

i^nir to . w k  ^  <1 3 fr  forr w  
sflr sfut *ptt f% *r§t 3T&f

^  «3t i ^tr t o : % «nr % p r
^ r  % q m  vt vfit m  *rftw>K *#■ | ? 
^rr ffc*rc: apt gr*$ p  sftm ^ tit ^  
faarr 1 t*t 35  f %  ?pt s n ^ V r  t o  
«rr *rr ^  ŝtt «rr i ?*rf* ^ t  «ft ta r  

f t  £r<rr i s r  ^  f^r?rr wrrc^r
*m  «Fsrr ^  ^r vfom:
I  f̂rfr %n% ^ W  ? w  ^ r ^ ^^rct* 

?rrert tffrfr tfr  w i t  'm p r  sptt ^  
*?r * f K  fc 3 *  * t

snwrer n ,*  *  fi^r if gi

iffft TO 3?ft *ff5T HPT ^  #T»r ift 

* ir c «  %  « n r %  < ^ r r  ^ r f ^ r
*rt, !r r t t  %  ^rrf?: <fhr *tr?r *r>
^t sr̂ mr f w  r̂r t^t «it i Srfawr <fp 

siflwnft ^ ssr #«pr v t  t fk  *f t̂ 

% *ft |  f f̂ff <rc % q$ ^  f t

m ^ i  i

wit * r o *  s r o r g  *Pt wtfmft 
^T ^rtw $ ^  *Tf f̂r SRtTR 'R  «pv •epgrf 

*W t£ i t a  *?f» ^ R T

fw% %  f t R T O  ^ft w f t r c k  I

$ tfN: w a r  im i^ r  f*r* m  tit

WfWt | J

*r> *r»mr* fa *  : v s

*n %* tit yzTM  | i

«ft*JP|firait im ’T^TW 190 
*sr ^ <srspn: v t  tit frit ^r irftrm  

1

"The Speaker may, after consi
dering the state of business in the 
House and in consultation with the 
Leader of the House, allot a day or 
days or part of a day for the dis
cussion of any such motion."

f a m  TO % iff*  q$ 
f f $ %  vpt ?T STfWprf <TT «PT?T aft 
^ T  I  eft f?TT f*r wrr xf*r̂  grnf

^  tfrr ĵ ^iffir ? 55TT5T

wN >r r̂r r| # i ?n ^rrft ?r^pn: ir
wf f^T f  iW?r ^ T̂PTsfrET rr?r° q[iTo
f w  ?tftr ^ rr^ r  ?r4t

^rtH t ^rf^ -1  ?rtq ^  ?Tt«r f e r  
sn^r fj^ R zr  uft fwT^r rr gm|

?ft ^  <cfT JfrrcrrT ^t»tt i

«ft ®I%5WT (^WT^rt?) :
«T»̂ r>T‘<fT̂ «rnrf9r5TT ^ I r ^ ^ r r a 'T r  
*m&? f^ n T T  f t r f ^ H Y  ^ f?rq 1% et s t w  
wz %  3ft  ^  * t r  w szrst |  ? r r ^ T  
?prm  | fa  f s  f  r^ft 9rfa?m zr̂ r % ®nr 
# e r % ^ T P r ^ O T r ^ T ^ t f  l ^ R u r w r 
^  smiJT titft «rr «ft *rrd«T |f%
i T R s f t v K ^ q f t t M ’t ^  «ni
v t  T t̂ f  tftr %rwn % r̂fT  ̂^  f e f t  

^  ^frrr «rt t o  ^nr^rV | i 
^ W t  fsRT T O  %  SP TR  Sfrr T^r |  ^
|^<t f3m ?r^  % srsnrrct ^  m

5spt =̂nqrhr ift f t  Ir ^n?r 
^ ^ 3r r7^ r | i ^ r « r m «tPtot *r^t 
f t  w r «9 'ftt*f*rnc ®Pt fsr^Rmt •
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f*nnr i 94 % ?i^r jftfsa flnrr 
1 1  * 5  | fa  Hftrftr ta r  *
sptfr <rrf&ff ?ft»r ?f **nf am* ?ft *fr 
*ff*w snrnm f w  % firaro ffcwft *fr 
wrffa t  «rh: aft Treyr^r «ftr ststh *fofr 
qit 5rm  xtt* PnF*wi * t ui $

*[# fa*r aft «rr *nr 3*3r 
fM t? rtr » m rt *r4 *R fr4 jpfffV 

f  tffc  * f «ft fa«r gf s fa #  
smpr 5  fa  3pr vrcfcrf tr 
*  $  ^mr, I j8 frrsr *  r̂rtr 1 ^T 
IT *$# prfir^flr *PTcfr 11

MR. DEPUTY- SPEAKER: It is a
war of the Mishra* just like the War 
of Roses:

«ft *fcwr f«m : 3% f?r*w tft % 
^ T 'T rf at

*wt f r  inrW f Ir ^  ^  ^  ^ r r  
^ T f^ ? 3w te r r e  *rcr srrcfr 
$ ?fr «rts <rr?r$ |  sft afar afr̂ r if  

^  *r*rar
fPrtrr % fo n t  tt Htsannr % farafpfi
f^T CTTF % f f  |

T̂SfT %, w r s n fw f  =PT ^  SJ7RT 
fr  T r̂ t ; $  ^T^T g fa  t  m?r#T
tftTFT •T’flfT Vt ’ET'SW T̂ ^  TT cTTcT

i w r  r̂ar̂ r T*& 3r 
f^^c T K  ^ f ^?ff «TT t£ir |$  t  * rk  «f)r 
r̂fcTcr ?nxm  f*r*r #5 $, ^ ffV

*ft ^  Ttffa $>ft ^ft fa w r tfr f f  
arr r̂ **r$T3rr ft fa  vfafer 

apTtf srrq *frr Jtrr srt snsnr̂ r t  ^  *pt$t 
^rtrr? s*r *f w nrsflrs^rTc^T fa r 
flwiT <ftr ?tt% «Pf ftt

^  g « *  V I  TOj*W*. (^T T ) * 
* t  cfrr sn?r ft * f t*  % ■phf* * rft 

%n«3f ^ n F n : ^  ^ft fcrt£
f  A a ft« f* ifir « i» fr| t
I  ^T «TT ^TT $  ^  ^  I

Jf 3TPWT ’^Tfjrr J  f% w  n̂: irrr iw ^ 
utm ^^R tw rnt

SHRI K. P. UNNIKRISHNAN (Bad. 
agara): That St mate important than 
Maruti We support him on this 
issue.

SHRI VIKRAM MAHAJATT (Kan- 
gra): We support him on this.

V f  WplW :*TRT SWTT ^
xnmmx ^ fW t  t t  | \
$  f a  ^  w  & m  

v t  &  1(iWr ?  i
w

% xfrp  tTT*rf if ITf vni | f ^ 
«itT^fvrT«>r «rrftsrfagf t 1 ^ ^
»ft ftsft *nf|r$ t

^  If aft i f t  ^T5T 3ff?lV |  

^ppt «p̂  f?nrr ^TaT | f«P » r « r f^  
* ‘I W  ^  C T ? t t̂ s9rr ?rf%5r 9 pT *^t 

Tfr srraT | fa  * *  '•rf srcanrr^i
t  3fK Ĵ5T ST5T JFTTT
| fa  ^ r f  ^rnmf «5R «rnr
i r ^ s p j f a ? ^  vnrvT srrm t i

MR. DEPUTY"-SPEAKER: Now,
the hon. Minister.

SHRI SAMAR GUHA (Contai): On 
a point of order, Sir. I shall not take 
more than one minute.

SHRI KARTIK ORAON (Lohar- 
daga): May I also make any sub
missions? I had also given my name 
in writting.

SHRI SAMAR GUHA: I shall not 
take more than one minute.. . .

MR. DEPUTY-SPEAKER: I do not 
understand this. Only those who have 
given the and who have bee*
previously allowed by the sp®*̂ er 
are called; I an not calling any1* 
body else.
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SHRI KARTIK ORAON: Members 
of the Business Advisory Committee 
should not be allowed to speak 
again. We do not get an opportunity 
to say anything inside the House or 
outside the House. If the Opposition 
is allowed to speak, we also, must be 
allowed to speak. We find that they 
are taking most of the time.

We are also as much Members of 
Parliament as the members of Busi
ness Advisory Committee. What cri
me havp wc committed? We must be 
given an opportunity,.

MR. DEPUTY-SPEAKER: Order,
order. If you had wanted to make a 
statement, you could have sent your 
name and it would have been includ
ed.

SHRI KARTIK ORAON: The Spea
ker is not here. I am asking you. 
You must give some time.

MR. DEPUTY-SPEAKER: You
should have sent your name.

SHRI SAMAR GUHA: On a point 
of order.

MR. DEUTY-SPEAKER: What is 
the point of order? That he should 
not reply?

17 hrs.

SHRI SAMAR GUHA: Not so
irrelevant.

Every Friday we raise certain issu
es and the Minister gives a pet reply 

they will be taken into conside
ration and the respective Ministers 
will be informed. I want to 
say 1his: either you drop this pra
ctice of allowing us to raise certain 
issues or at least devise some means 
to let us know what is the reaction of 
Gjovtemment to our suggestions.

Either it can be notified to us or some 
other method can be devised. Other
wise, this is a meaningless ritual.

MR. DEPUTY-SPEAKER: It is
a suggestion for action.

SHRI SAMAR GUHA: This ritual
only consumes time, wastes our energy 
and also creates a scene without hav
ing an\ meaning.

MR. DEPUTY-SPEAKER: This is
no pomt of order. He has made 
a certain submission relating to how 
to deal with these matters. For that 
you all sit together and find a way 
out. How do you expect me to say 
anything on that ?

SIIRI ATAL BIHARI VAJPAYEE: 
For example, I raised the question of 
victimisation of employees working 
in the office of the Comptroller and 
Auditor General. Shri Ganesh is
here He can make a statement.

MR. DEPUTY-SPEAKER: Without
price notice.

SHRI ATAL BIHARI VAJPAWER: 
He has been informed by the Speaker.

MR. DEPUTY-SPEAKER: This is
not under 377. You raised it under 
some other item.

SHRI SAMAR GUHA: I raised a 
question which has been pending 
since the last Lok Sabha for setting 
up a statute of M&hatma Gandhi at 
the India Gate. No answer was 
given.

MR. DEPUTY-SPEAKER; Order, 
order. This is something else.

SHRI K. RAGHU RAMAIAH: It
is now a little past 5 P.M. and I do 
not want to say anything which will 
continue the excitement which has 
been ruling us this day or waste the

1540 LS—9
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time of the House . I would like to 
say that I am very grateful to hon. 
members for the very valuable sugges
tions they have made.

Nor do I want to go into what hap
pened in the Business Advisory Com
mittee. I have very great regard 
for the members of the Committee. I 
am sure the Committee has certain 
members who are wise enough to 
solve their problems

Yesterday, of course it was an un
finished meeting. Shri Shyamandan 
Mishra is here. We hope we will have 
everybody’s co-operation, for one 
assure the Business Advisory Com
mittee of my extreme co-operation.

Unfortunately, Shri Jyotirmov 
Bosu is not here. He made one un
fortunate remark. He referred to 
what one Government spokesman said. 
I do not remember the exact words; 
I am subject to correction. He said 
a government spokesman said some
thing which meant to influnce 
him to drop something or something 
else.

SJHHI SHYAMNANDAN MISHKA: 
What something?

SHRI K RAGHU RAMAIAH: I
do not know; I do not remember the 
exact words But I can tell you that 
the government spokesman only ask
ed him for his priority. That is all. 
To construe it in the way he did is 
very unfair. Anyhow, he is not here 
If he had been here. I would have 
gone a little more in detail into it.

For the rest, I shall convey the 
suggestions to the Ministers concern
ed.

SHRI SHYAMNANDAN MISHRA: 
There was a decision taken earlier 
that there would be two no-day-yet- 
named motions during the course of 
every week. What has happened to 
that?

SHRI K. RAGHU RA&AIAH; I 
would like to say that even this rule 
194(2) says:

“The Speaker may allot two sit
tings in a week on which such 
matters may be taken up for dis
cussion and allow succh time for 
discussion not exceeding one hour.”

Now as you know we are providing 
five hours discussion next week. 
Under rule 18A the Speaker has the 
power to give consent and after all 
wo have other business also. We have 
allotted five hours for that next week. 
It is a question of finding time..

a r w f r r t :  ' t t  t ?n<T5 >»

^ 1

SHRI K. RAGHU RAMAIAH: Hon. 
Members have made certain sugges
tions with regard to certain discus
sions. We also know that there are 
other hon. Members who are not 
present here but who have been 
pressing us for other discussions like 
floods, drought, atrocities on Hari- 
jans ,etc. It is a question of finding 
time for Government work and non
official work. We shall try to do as 
much as we can,

SHRI SHYAMNANDAN MISHRA: 
Let it be clearly known that if the 
Government wants to do like this, if 
he wants to go the way he does 
there will be no-co-operation and it 
will be difficult for the Minister of 
Parliamentary Affairs to function. He 
cannot conduct the business of thq 
House smoothly. He is functioning 
in a very peculiar manner. He is try
ing to veto all the motions we are 
trying to bring.

SHRI MADHU LIMAYE: What is 
your ruling about one year’s delay in 
replying to my question? I want 
your ruling on that.

MR. DEPUTY-SPEAKER: Order,
please.

SHRI K. NARAYANA RAO: In
that case. I also want a~ ruling.
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MR. DfEPUTY-SFEAKER: You
give the ruling. Why do you get up 
when I am on my legs?

SHRI K. NARAYANA RAO: He
says he wants a ruling from you. If 
so, 1 also crave your indulgence to 
give a ruling on my point of order.

SHRI SHYAMNANDAN MISHRA: 
The Minister of Parliamentary Affairs 
is trying to stifle the Opposition. Two 
motions will have to be taken up. 
Now he is coming in the Way.

SHRI K. RAGHU RAMAIAH: I
am not coming in the way.

y u *  wsspmr : VTTSJTftT

Wt^r, srrr % srt ^rr ?, w  
& i

MR DEPUTY-SPEAKER: I have
gone out of my way in calling your 
name. You were not here and you 
come later on. You have to be satis
fied with that. Kindly sit Sown.

?rfq- ^
f w  , -j*r % ft w v  wrr sranr 

*rnrr*Y fr, r̂fr r̂ ft %

MR, REPUTY-SPEAKER: You have 
brought this to the notice of the House, 
It does not require my ruling. The 
Government should take note of what 
you have said*.. . .  (Interruptions). He 
is referring to certain answers given 
in the House in which the Govern
ment were reported t0 have said that 
a statement would be Ifeid on the 
Table of the House. His allegation 
18. . .

* 3  fa n * : tr faw r

MR DEPUTY-SPEAKER: Unless
and untill it has been gone into thoro
ughly it is an allegation. Because you 
have said so, it is not that I should 
accept it. It has come before the 
House and the Minister can take 
note of it.

Resign otherwise. President 
Nixon has also resigned.

MR. DEPUTY-SPEAKER: May I
also remind Mr. Limaye that we have 
a Committee on Assurances and you 
can draw their attention to this.

SHRI MADHU LIMAYE: Nobody 
is listening to the committee.

MR. DEPUTY-SPEAKER: What
ever decision has been arrived at, I 
would expect that that decision 
should be carried out. But I am not 
quite sure; I am saying it generally, 
not specifically here.

gVRT W *  TOptTV : STTSTST 
ftO s n w  % for 3j> sm  

«rr, *r?fr̂ r sft ?rr̂ r f^rr


